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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL : HYDERABAD BENCH
AT HYDERABAD

0A No.606/91, Dt. of Order:24-6-93.

un(’

Dr .E.Vedavyas
«eApplicants

Vs,

1, State Government of Andhra Pradessh,
repre:ented by its Chief Secretary,
General Administration (Spl.A) Department,
Hyderabad. '

2, Union of I dia, rep. by its
Secretary, Uepartment of Personnel,
North Block, New Delhi, .

+...Respondents

Counsel for the Applicant : Shri G.V.L.Narasimha Rao

Counsel for the Respondents :  Shri N.R.Devraj, SR.CGSC for R-2
' Sri D.Panduranga Reddy,Spl.
Counsel for R-1

CORAM:
THE HOM'BLE JUSTICE SHRI U.NEELAORI RAO : VICE-CHAIRMAN
THE HCN'BLE SHRI P.T.THIRUVINGADAN :  MEMBER (A)

(Order of the Jivn. Bench delivered by
Hon'ble Justice Sri V.N.Rao, Vice-Chairman)

%

This application was filed praying for the following
relief :-

(a)to seteside the impugnsd G.O.Rt. ‘
No.1817, G.A.(Spl.A) Department, -
dt.19-4-91, as being discriminatory,

q§§ C ; arbitrary, improper and inappﬁépriata
N . - Seed D -
.ty )4/// . and bad inlaw; L ' .

(b)to direct the Respondent—GqQérnment of
E ' o Andhra Pradesh to give an épprbprigte

posting to the Applicant notﬂbélou'the

rank and status of the post of "Chief.

Secretary"” to Government of A.P. on
- par with his batch-mates and guniors

s who are holding the _osts of "chief
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Copy to:-
1,

L1 J
[9S]
*e

Chief Secrastary, General Administraticn Departmant(Spl.A),
State of -Andhra Pradesh, Secretariag, Hyd.

2? Secratary, Department of Personnel, Union of Ihdia, North Bleck,
New Delhio

3. Ona capy to Sri, STU.LTNarasimha Rap, advocete, Advocates
Associations, High Court Buildings, Hyderabad,

4, One copy to Sri.W.R.Devaraj, Sr. CGSC, CAT, Hyd.

5. One copy to Sri. D.Panduranga Reddy, Spl. counsel for A.p.State,

6. One spare copy.
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Secretary cader" at present.

o “(ii)todirect the Respondent

State Government to give the,
Applicant also the grade of
Chief Sedretary to Government
dince Sri K.S5.R.Murthy, who is
tuwo places his junior in 1959
Seniority Merit-List ié given
_ the grade bf Qﬁidﬁ Secretary
v.e.f, the date it is given to
Sti K.S.R.Murthy™,

(c)and to pass such other order
or orders as this Honourable .
Tribunagl may deem fit and proper

in the circumstances of the case..

No.633/91
Criginal Application/filed by this applicant was disposed

of uith certain directians snd it is stated that théﬁéﬁﬁ'

L e
directizns have been complied with, It is further stated
“@Eiithe lespondents that in view of implementation of the
directions passed in OA 633/91, this 0.A. became infructuous

and is not valid. Accordingly we dismiss the 0.A. as

infructuous with no order as to costs.

p Y Ls

(P.T.THIRUVENGADAF) (V.NEELADRI RAQ)
Member (A) Vice-Chairman

Dated: 24th June, 1993,
Dictated in Open Court
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CHaCKEL BY y ' AP PRCVEDL BY

. IN PEE CENTRAL ALMINISTRAPIVE THKIGUNAL
« HYDEKABAD BENCH AT HYDERABAD

e THE HON'BLE Mi,V.NEELADRI RAO :V.C.
. AND

c-‘,. W ﬂ?ﬂl &m *
THE HON'BLE MR.RrBﬁﬁﬁEggz;ﬁﬁﬂfﬁﬁtM(ﬁ)

AJ.

THE HON'BLE ME.CHANDRA SEKHAR REDDY

. sMEMBER(J)

THE HON'BLE MAs

" DATED: =Q&/O/~1993

OREER/JUDGMENT 3
4 RuD . £GP A NA .
I i .
: ; ‘60 £ 14/,
..A.M.

Admttted and Interim directions
: | | . - issted.
' Ail wed
Disposed of with direetions
,.Dism ssed as withdrawn’

Dismissed - 4

—Tismissed for default
Re jected/Orddéred -}
//’Bo‘order as to c¢osts.






